4041 Statement re:

{Shri Hari Vishnu Kamath)
though I am not bothered about the

.incorporeal rights of zamindars and
tolukdars.
It must be remembered that the

»ight to properly has not been abo-
Nshed so far. Article 19 is clear on
that point. Article 19(1) (f) gives
the right to acquire, hold and dispose
of property. The only restriction im-
posed is that it can be done “in the
interests of the general public or for
the protection of the interests of any
fcheduled Tribe”. That is the only
westriction that can be imposed.

Therefore, I appeal to the Joint
Lommittee to go into this Bill very
warefully. Every word and every
syllable of this Bill should be carefully
scrutinised so that the interests of the
vast mass of people in this country,
%0 or 55 pcr cent or more of the rural
population who have small holdi~gs,
some of whom may par-aps be hold-
ing only one acre o¢ haif acre, their
rights are not sought to be bartcred
away for a fancied socio-ezonomic re-
form. The.r rights should be jealou-
1y safeguarded, in this legislation jt-
geuf, I poi.ple. Crtherwise, very suil
afiar tha passire (f this B another
Bill should be brought before this
House to impose restrictions upon the
Covernmen’ 30 407t lands within the
oeiling, within prescribed limits shall
not be acquired by the State for a
public pu-pcss, wicnoui payment of
adequate compensation and tha! should
be made justiciable. So, for the small
peazants, proper safeguards must be
included in this Bill itself, or in a
subsequent Bill. I, thercfore, give my
qualified and hesitant support to this
Bill.

13.07 hre

STATEMENT RE: STARRED QUES-
TION N0 7RL_MINTSTFRS AC-
COUNTS IN FOREICN BANKS

Mr. Speaker: T would like to inter-
rupt the proceedings for a short
while. Today morning, during the
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question hour, ther, was a certain dis-
cussion about the disclosure of ac-
counts held by M:insters in foreigm
banks, I notice that some of the Mem-
bers who raised it particularly, Shri
Tyagi, Shri Bancrjee and Shri Daji
are not present here. It was brought
to my notice by the hon, Finance
Minister that there wag a law prohi- .
biting disclosure of accounts as alse
the trad'tions and that the Govern-
ment was also bound by the same,
shall I say inhibition which the banks
had in disc'esing, even though the
banks had passed on that information
to Government. There is one poink
oz which I would 1'ke to get the help
of the Finance Minister. S'nce he
has a2id that the Minister had author-
ised him to disclose it, without going
into the details mav I know whe-
ther there i3 any harm in doing that
a~d whether he ‘3 prepared to do that,
What is the position?

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, | am
most graiefu, to yeu for proviiing me
an oppoTtun’ty for mikine ol vhat
was perhapg & lapse in my answer this
morn ng. The account referred to is
not a “ank geeount. It 5 on accounl
made yr ® qepounts wity  ceveral
publishers, book publishers. who col-
lected rovaities on behaif of this
prrticu'-~ WMin‘gter  for books
published by them. The total account
is placed before the Reserve Bank
and mcaey withdrawn trom wme (e
time. All that the Ragerve Bank
does is to allow the party, the Minis-
ter concerned, to keep £50 with the
publisher.

An Hom, Member: How much?

Shrl T. T. Krishnamachari: £50.
That is all and that is for purposes of
expenses when he goes to Europe and
England. Sir, the Minister concerned
happens 1o be the Prime Minister of
this country, Shri Jawaharla® Nehru,
whn, ~g —on al] know, has published
geveral books for which he rets
royalties *rom severa] countries, I can
asaure you that in 1961 the totsd
smount payable was £ 733. Since
then he has not kept at any time more
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thas £ 50. ‘Ihe moneys are drawn
from t'me to time accounts gre ren-
dered to th: Reserve Bank and the
Beserve Bank keeps a close watch on
the operation of the accounis. I am
#ure the House wi acknowledge
from all sideg that the Prime Minis-
ler has nothing to conceal, because all
ghese are received only by way of
<ojalties gn the books.

8hri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on 5 point of clarifi-

cation, may I ask whether it ‘s a fact
that certain Swiss banis maiitain ac-
counts, not merely of Indians but of
other foreigners too, which are abso-

lutely dead secret, and the accounts
“of some German Nazis came to light
o'y after the defeat of Germany in

4

“ho second world war? Is it possible.

for the Government to enquire whe-
ther any  aceounts, of any poi.oons,
Ministers or gtherwise, Indians, are
maintained in  Swiss banks, ang are
dead secret?

Sh= T T. Rrishnamachari: So far
*§ w2 know, no Miii-ier has any ac-
counts with the Swisa panks. So far
a. {inding ous theae accounis ‘n ‘4e
Swiss banks ig conceried, ag the hon.
Member keows, the: are caileg “Num.
ber Accounts”™. Thore g 1~ m-ars of
fuading 1L out except by correspon
deace. Sir, if you will permit me to
digress, in Spain they made some Gov-
ernmant officials, who wer. in th:'r
couiideince, to maintain accounty and,
thereafter, they got from time to t'me
int‘'mation- of the officer concerned
who will come and dispose of the
accounts in Spain. So, when he came,
they caught him. Since then, I am
‘told, the Swiss banks do not even cor-
respond. Therefore these accounts
must be known only to the Swiss
banks and the party. [ also hear, s
the hon. Member has heard, that
theres are several persons in this cotn-
t:y wno have accounts with Swiss
banks I do not know. T have nnt vet
been atle to find the method b, which
1 can get my claws over those ac-
counts.

BHADRA 128, 1885 (SAKA)

1311 hrs.

CONSTITUTION (
AMENDMENT) BILL—contd

Mr. Speaker: The House will re-
sume further considera.ion of the
motion to refer the Constitution
(Seventecnth Amendment) Bill to the
JDil'lr_ Committee.

Shri N. Sreekantan Nair (Quilon):
Sir, I am one of those who support
th’s Bil] without much reservagon.
of course, there is a certain ¢ Meuily
which has been pointed out by Shri
Flamath, that is, the definition of the
word ‘estate’ is 5o wide that it may be
utilised by some State Governments
arainst pitty landho!ders. Some of
the genuine fr'ends of landholders
and peasants are anx‘ous about it
Therefore 1 woult request the Gov-
eramant to consider as to how besy it
can be avoided.

Sir, 1 am proud that I support the
Bii} in spite of the fact that my hon.

riznd,  Snri Ranga, would condemn
T 18 @ reatdonary if I support it.
Buy I am aisc ashamed of the wzy the
Bill has been brought here and is be-
‘ng tackled here because I fear that
‘ire s a certain amount of conspracy
benind the Bill. The Bil] was pre-
sented ip this House in May. Four
=~ a ha'l months elapsed and now
this Bil! is taken up towards the very
fag-end of thig Session. We all know
through the press and other reports
that another B{] is being mooted and
moved in the Kerals Leg'slature.

The statement of ohjects and reasong
of this Bill very deﬂ.njteTy points out
that the immediate provocation for
bringing forward this Biil as has
been pointed out by my hon. friend,
Shri Tyagi, also, was the Supreme
Ceurt and the Kerala H'gh Court rul-
‘ngs regarding the Kerala Agrarian
Relations Act, 1950, When that was
struck down by the Supreme Courc
end the H'gh Court of Kerala. natural-
1v, this  Bill was contemplatad and 2}
th, other State legislations were tag-
ged on to it because it was thought



